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CENmAL AJ:)Mi!s^S'^L4^lWE lTOBONi\L

PRJNCIPAL BENCH

CP >^0.484/2004

OANo.2i37/2004

NewDcihi, iliis iiie May, 2005

Hon'blq^Mr.Jiistice M-A-Kiian, Vice-Chairrfisn (J)
Hon'ble Mr.S.A.Singh, Memb8r(A)

1. Sliri Jai Ram

S/o Biiagwan Din, Mali,
Usidef Sr. Section Engineer (HorticHlfrsre),
Northern Railvvfiy,
New Delhi.

2. Sliri J si nfik Ali

S/o Shri Fai-zssid Aii, Mali,
Under Sr. Section Engineer (HorticHllKre),
Northern Railway,
New Delhi.

3. Shri Suresh Singh
S/o Shri Sankr.tlia Sijigh, Mali,
Under Sr. Section Engineer (HorUcultnre),

. Northerii RaiIway,
Nev/Delhi.

4. Shri Ram Sfunnjl!
S/o Shri Ram Bax f^ali.
Under Sr. Section Engineer (Horticnlinre),
Noriherii Railway,
NewDeihi.

5. Shri Maiiavir Prasad

S/o Shri Rina, Malij
UnderSr. SectionEngineer (Horticulhn'e),
Noiihern Railvv.iy,
NewDeihi.

-) 6. Shri Rira Lai,
S/o Shri Sita Ram, Mali,
UnderSr. Section Engineer (Horticulture),
Northern Railway,
NewDeihi.

7. Shri Bodh Raj,
S/o Shri Hori Lai, Mali,
Under Sr. Section Eiiginear (Hoiiioulfure),
Northeni Railway,
New Delhi.

8. Shri Madfui Lai,
S/o Shri Sitrjan Singh, Mali,
Under Sr. Section Engineer (Horticuiture),
Northern Railuw,
New Delhi.

9. Shri Anoop Singh
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S/o Shri Chaltai- Dhai-a Singh,
UnderSr. Section Engineer (Horlicoiture),
Northern! Railway,
New Delhi.

10. Shri Ram Sainnjh
S/o Shri Tfiveni, Mali,
Under Sr. SectionEngineer (Horticulture),
Northern Tlaiiway,
New Delhi.

11. Shri Nonrang,
S/o Shri Ismael, Mali,
UnderSr. SectionEngineer(Horticulture),
Northern Railway,
New Delhi.

12. Shri Shiv Shanlcer
S/o Shri Kali Prasad, Mali,
Under Sr. Section Engineer (Horticulture),
Northern Railway,
New^ Delhi.

13 Sliri Jagir Chand
S/o Shri Dharain Chand, Black Smith
Under Sr. Section Engineer (Horticulture),
Northern Railway,
New Delhi,

14 Shri Vijay Baliadur
S/o Shri Siildi Ram, Mali,
UnderSr. Section Engineer(Horticulture),
Northern Railws^y,
New Delhi.

15 Shri Bairaj,
S/o Shri Dhai'gin Singh,Mali,
Under Sr. Section Engineer (Horticulture),
Northern Railw^,
New Delhi.

16 Shri Daud Rain
S/o Shri Kaday, Mali,
UnderSr. SectionEngineer(Horticulture),
Northern Railway,
New Delhi.

17 Shri Dhaiainpal,
S/o Shri Girhwar, Field Man
UnderSr. SectionEngineer CHorticulture),
Northern Railway,
New Delhi.

18. Shri Ram Singh
S/o Sliri Rati-iram, Mali,
UnderSr. SectionEngineer(Horticulture),
Northern Railway,
New Delhi.

19. Shri Om Prakash
S/o Shri Hjrgii Lai, Mali,
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CG=I, Under Dy. CAO/TA,
Northera Railway,
NewDdhi.

20. Shi'i Maiijnpal
S/o Shri Ravi Pal, l^vaJlasi,
Under CAO/TA,

Northern Raihvay,
New Delhi.

21. Shri Rarnji Lai
S/o ShriHargu Lai, Mali,
CG-II, UnderDy. CAO/TA,
Northern Railwj^,
New Delhi.

22. Shri Ram Phavry
S/o Shri Panchuram, Mali,
Under Sr. Section Engineer (Horticulture).
Northern Railway,
New Delhi.

23. Shri Mdiinder Singh,
S/o Shri Ram Saiiip, Mali,
Under Sr. Section Engineer (HorticuIture),
Northern Railway,
New Delhi.

24. Shri Cm Prakash
S/o Shri Ham Raj, Mali,
Under Sr. Section Engineer (Horticnlture),
Northern Rjiilwuy,
New Delhi.

25. Sliri Shiv Shanker Singh,
S/o Shri SatyaNai-ayaii Singh, Si". Cledc,
Under Depii^ Secy. G.M.,
NorthernRailway,BarodaHouse,
NewDelhi. ...Applicants.

(By advocate; Shri Amit Anaiid)
Versus

L Shri R-R-Janihar,
General Manager,
Northern Railway,
BarodaHouse,

New Delhi.

2. ShriPracleep Kuni ar Goyal,
Divisional Railwaj' Manager,
Northern Railv^^ay,
State EsitiyRoad,
New Delhi.

3. Shri Harinder Singh,
Sr. Section Engineer (Horticulture),
Northern Railway, State EntryRoad,
New Delhi.

4. Ms. Tanu Chandra,
Sr. Divisional Finance Manager,
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Nortlieni Raihvay, Slate E!iti*y Road,
New Delhi. ...Respondents. •

(Bj? advocate; Shrl A.K. Shiikia)
ORDER (OH/VU

By Mr. Justice M-A-Khaii:

At the hearing, it has been pointed out that in compliance with the order of this

Tribunal dated 08.9.2004 in OA 2137/2004, the respondent (Divisional Railway Manager)

has already passed an order-dated 25.1.2005 and as such the orderof the Tribunal has been

implemented and the contempt proceedings would not lie.

2. On the other hand, learned counsel for applictints has submitted that in the order

passed by llierespondents it is laentioned tliat ho record is available with the respondents to

take a decision in the matter. From the perusal of the order Annexiu-e A-2, it appears that

the DRMhad allowedthe applicant to approach him with anymaterial or evidence,%^ich he

wxis in possession to substantiate his claim. Learned counsel for the respondents has

submitted that in case some material and evidence is produced by the applicants before the

Divisional Railway Manager,he will re-consider their case in accordance withniles, and the

decisions in the matter will be communicated to them.

3. Ill view of this, learned counsel for the applicants has submitted that the applicants

will approach the Divisional Railway Managerwith evidence andmaterialwhich are pn their
'i •

possession to enable therespondent to take decision inthematter. It is furthersubmitted that

the applicants be allowed to appi'oach thisTribunal to talce any otheravailable remedy in the

facts and circumstances^ in accordance with law including any action for contempt.

Accordingly the present contempt petition is disposed of. Notice is discharged. Leave is

granted to the applicants to approach this Tribunal again for redressal of their grievance in

accpr^/e x^ath lawin appropriate proceedings.

(S.A.Sing0r (M.A.Klian)
Member (A) Vice-Chainnan(J)
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